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[English]
National Media Policy

212. SHRI RUPCHAND PAL :
SHRI KODIKUNNIL SURESH -

Will the Minister ot INFORMATION AND
BROADCASTING be pleased to stafe

{a) whether a Sub-Committee of Consultative
Committee attached to his Ministry on the National
Media Policy has submitted its report,

(b) 11 so, the details of the recommendations
made:

(c) the reaction of the Government thereto, and

(d) if not the time by which the report is likely to
be received?

THE MINISTER OF CIVIL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRIC M IBRAHIM) (a)tc (d) The Sub-Committes
of the Consultative Committee for Mimistry of
Intormation & Broadcasting has submitted ‘A Working
Paper on National Media Policy to the Charrman of
the Consultative Committee e Minister of
intormation & Broadcating on 28th March 1896 for
consideration in accordance with the terms and
conditions for the tunctioning of the Sub-Commtee
in the meantime the Lok Sabha was dissclved and
General Elections took p'ace for the constituticn of
the new Lok Sabha The Consultative Committee cf
MPs for the Ministry of Information & Broadcasting s
yet to be constituted The Werking Paper on Nationai
Media Pclicy will be placed betore 1t for consideration:
discussion as soon as it 1s constituted A summary
of the tecommendations 5 encicsed as statement

STATEMENT

Summary of Recommengalians

The broadcasting should obsetve a gieater
deglee of responsibility and sensitiv'ty to Indian
culture and ethos and cater to the cevelopmental
tequuement of the countiy It should achieve an
Indian personality in telacasting/broadcasting

Para 641 1)

8 2 There should be a 1eguiatory body 10 oversee
hoth pubhc and private telecasting b:radcasting In
thi= connection. the Sub-Commttes ncted that the
provisions of the Prasar Bharati Act which was
unamimously passed by Farlament in 18380 should
be kept in mind while framing the regulatory
mechanism which should be an 'ndependent
autanomous authority The Sub-Committee s of
contirmed opinion that no reccurse should be taken
by the Government to dilute the pravision ot the
Prasar Bharati Act. 1890 This regulatory body may
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be set up to ensure adherence to the programmes/
advertisement codes and other stipulations. This
body or similar independent body may also develop
an effective mechanism for public grievance
redressal as well as implementation of its
recommeandations in respect of such grievances

{Para 64 12)

9.3 Adequate care shouid be taken td enable
the setling up of non-commercial broadcasting stations
to be run by universities, educational institutions
panchayats/local bodies, State Governments, etc

(Para 6413

84 The Sub-Committee recognises that for
public broadcasting. adequate funding in the form of
state support (s necessary The content of
programmes or software 15 often dictated by the
tunding and therelore the Sub-Committee strongly
recommends that this aspect should recewve the
attention of the government and ar institutionaised
system be worked out

(Para 64 14

&% The pational broadcasters-Akashvan: anz
Doordarshan-shouid beatr the responsibuty to c'ler
a ~igh qualty publ.c service broagcasting thal
ntzrms educa‘es ang en'ertains the people and a.su
provede ccverage to natenal events like the Repubtic
Cay Parade Taking irto accoun! the reach of the
natioral btcadcasters primacy and exciuswve
responsibility should be provided to them in the
matter of coverage of natioral events ke Reput!:
Day Parade Independence Day the Presider's
Address to both the Heouses ¢f Farliament elc

iPaa 64 °°

86 The nights.obligatiors and exchus vity ¢' the
rational beraccasters should be cod:ted through aw

Para 64 ° 5

&7 Whereas the broad pcncy appreach shoud
be the same for radio and televisicn minar vanatisrs
diferences can be made in view of the d'*erence ~
teach and 'mpact of the twd meza Pregramme
advertisement codes should be simitar ¢ not same
The viewer stener interest shouid be kept in ™
while spacing the advertisements A new produc'cn
style which 18 peopie-otiented shoula te develdpex

Faa A4

framewc'n sLggesie.

g8 ntune with the palicy
ctor Stale arvernmen:

S
here the Ingian prwvate se
NOGs cocal Se!t Government shou'd be asowel U

enter the fied of broadcasting t@ecast ra
Fara 64 1 8

89 Appropriate provisions must be made i
ensute that the contioi of private broadgecasting aces
not fall in the hands of companries having ma.c’
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stake in the print medium or vice-versa. Cross-media
ownership restrictions must, theretore, be
considered.

(Para 64.1.9)

9.10 Direct or indirect foreign equity participation
in companies entering the field of private
broadcasting should not be permitted.

(Para 6.4 1.10)

911 Access on the private channel should be
available to the common man through appropriate
provisions in the law.

(Para 64 1.11)

8 12 In view of the Supreme Court's Judgement
on arrwaves, an independent authorty must be set
up to control and regulate the use of airwaves The
Sub-Committee felt that the integrity of the Indhan
Skies 1s as important as her territorial integrity This
regulatory authority must be set up through a law
enacted by the Parliament at the earliest. This Body
can combine the functions ot the regulatory body
mentioned In para 6 4 1 2 or can be a separate body
exclusively for controlling the sky waves under the
regulatory body mentioned in para €4.1 2,

(Para 65.1)

9 13 The apex regulatory body should be an
independent autonomous public authotity
representative of all sections and interests In the
society and should conticl and regulate the use of
air waves in the interests of the public and to prevent
invasion of their nghts

‘Fara 652)

& 14 The foreign sa'e'ite channels must aisc be
broeugh! within the ambit ot the said regulatery pody
in crder tc make them amenabie o the Indian laws

Para 65 3)

¢ 15 The Sub-Committee felt that in the case of
skywaves, effurts should be made to develcp an
internationat convention to forge multilateraliregional
agreements with countries espec:ally in regard to
sottwate

{Para 654)

918 The Sub-Committee nsted that it will be
difficuit to pre-censcr programmes aired on
televisizn in view ¢f vast structure such a step would
ca. for By bringng n tnhe prvate nroadcasting:
fore gnochannels mmir the 1 orview 2! the Indian
€33 systen morn b v ecez dnre gl exels can
Lé Lulted

Fata F L8,

217 The Sub-Commttee telt tha! the Lresent
pragramming in electroric media especialiy
teievision needs to be more Jecentraived to meet
the regicnal/iocal aspirations ir. ths Lonnentior the

JULY 11, 1996
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Verghese Committee recommendations regarding
decentralised programming, programme autonomy
and constitution of five zones for this purpose (viz.
South, West, central Eastern and North} should be
considered by the Government,

(Para 6.5.6)

8.18 Care should be taken that no monopoly Is
developed by the private broadcasters, by
restructuring the number of channels, especially
‘several interest’ channels owned by them.

(Para 657)

9.19 The Sub-Committee agrees with the broad
objectives of national film policy set out by the
Working Group on National Film Policy, vide pata
7 6 2 above and we reiterate the same, As a tormal
declaration of the nationa! film policy would be
useful, the Sub-Committee recommends that the
Government should formalise the same as eatly as
possible

(Para 7.121 1,

8 20 Since the Estimates Committee and the
Standing Committee have examined in detail the
working of the CBFC as mentioned above, we have
nothing further to add except to reiterate then
recommendations These recommendations are
discussed elsewhere (vide Annexute-VIl and paras
795 and 796) The Sub-Committee wishes to add
that Government should amend the gquidelines tor
certification of tilms to curb the distortion of image of
eminent leaders in films

(Parta 7121 2

9 21 The production ot good shortfilms, both by
Fiims Division and independent producets, needs 1
be actively encouraged The Films Diviston should
make effects to improve the quality of s
documentaries and make them more Interesting The
Sub-Committee recommends that Government should
encourage the growth of indian documentary him
movement The Sub-Committee sugges!s in this
regard that the Films Division should farm out more
and mote fiims 1o independent producers on s
panel Further Doordarshan should commissicn
production ot documentaries through the Fiims
Dwisicr and other agencies

(Para 712 1~

922 1 has been stated that It wourl be vir,
‘bfhzult 1 tind sponsots for telecasting documenta s
on Loordarshan The Sub-Commiltee recommends
'r.at the Doordarshan should aliot tme-clots tor o
eas! halt-an-hour every day on prime time tor
documentaties, even if there are no sponsors

(Para 71214

€23 The Sub Committee also recommends that
the feasihil'ty of showing documaentary fims n
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various educational institutions, schools, colleges
and universities should be examined. The Ministry of
Human Resource Development should consider the
allocation of funds for the purpose.

! (Para 7.12.1.5)

9.24 With a view to encourage children's fiims
the Sub-Committee recommends that more
infrastructural facilities should be developed for
production of animation tilms

(Para 7.12 1.6)

9 25 The Sub-Committee also recommends that
more avenues for exhibition of children’'s Hiims in
each district of the country should be identified.

(Pata 71217)

9 26 During meetings, representatives of the film
industry pointed out that though Government called
for tecommendations from the Film Federation of
India for the Dadasahep Phalke Award, 1t did not
normally accept their recommendation The Sub-
Committee s informed that Government gets

M jecommendations from all quarters including film
industry and the best! person 1s selected at the
highest level in the Mimistry for the Award To give
more credibility to the Government's decision the
Sub-Committee would recommend that a smail
Committee consisting of eminent perccns inclugd:ng
these from Film World shouid be appo:inted
by Government to considet all names received
and recommend the name o! the pe!son who
should be honouted with the Dadasaheb Phalke
Awaid

Fara 71218

* g 27 The National Film Awa'ds we:e instituted in

1953 to provide for a special impetus 10 regional
cinema and to encourage the production ot fims of
aesthelic excelience ang social relevance The Sub-
Committee also recommends that the award winning
films should be screened at various State capials
and other large towns thal the people in the regional
centres may get an opportunidy 10 see them The
Centrai Government shouwid provide funas to the State
Gavernment to organiery such testivais ¢! awarda-
winning fims

fara 7121 9)

% 28 A number of witnesses betore the Sub-
Ciommmtee represented ‘i the tull implementation of
the 1ecommendations of the High Powered
Tummittee (1980) The Sub-Committes would
fuggest that the matter should be taken up with the
various Stale Governments-Unwon  Ternitory
Administiations again

Poara T2 110

9249 The Subr-Commttee recommends that the
Slate Governments Unien Tertory Administrations

ASADHA 20, 1918 (Saka)
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should be persuaded to rationalise the rates of
Entertainment Tax to help the film industry

(Para 7.121 11,

9.30 During discussions some of the film industry
representatives to the Sub-Committee that in view of
high cos! of imported raw stock, the customs
countervailing duty may be reduced If not abotished
The Sub-Committee recommends that the
countervailing duty on raw stock may be abolished
in view ot the fact that there are no tacilities to
manutacture the raw stock in the country

(Para 712112,

9 31 Some of the witnesses before the Sub-
Committee expressed concern about the shortage ¢
theatres as well as the closure of cinema houses
due to the advent of televisicn and video To
overcome the shortage of exhibtion faciities 1the
Sub-Committee suggests that wherever cinema
theatres are being converted intc ¢commercial
complexes, the iocal authorities should ensure that
in the complex coming up at the site at ieast one
mirn theatre 1s provided n the complex The
Sub-Committee wou'!d also recommend trat
more muitiptex theatrica! complexes shoula se
encouraged

Para 7121 5.

§ 32 The Sub-Committee recommends that tne
Nationa! Fi'm Deveiopment Corporation and other
agencies shculd encourage construction of thea'res
with 400 1o 500 capacity instead of very large
theatlles

(Para 712 * "3

¢ 33 Dunng meetings the representatives c! the
cine, workers pleaded 101 the declaration of the 4iim
industry as an “Industry” s5 that the wcrhers of the
industry are not exploited ty the producers The Sub-
Committee feels that introduction of labour weare
measures to Lim industry workers will go a long way
in imptoving their conditions The Sub-Committee
theretore, recommends that the tim industty may re
geclated as an industry nct only for the purpose of
mstitutional tinance but alsc tor apphcatien of labcu:
legisiation reiating to wel'a'e of fabouwr

Para 7121 %)

@ 34 The National Fiim Archive of India I1s cha'ged
with the responsibitity of preservation ¢t cinema
Thete have been press repors about the damage
and ioss of important tims Tre Sub-Commitiee
suggests that the Archive shou d take ‘mmec 1'e
steps 0 acgure ali Lim c:assics and preserve them
properly for posterty

Para 7121 ¢

G35 Tme Sub Committee also suggests tha! e
National Fim Archpne ot ndid showa tane over e
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old documentaries from the Films Division for
restoration and preservation.

(Para 7.12.1.17)

9.36 Nowadays film appreciation courses have
been started in various universities and new film
societies are coming up. However, Government gives
only Rs. 3 Lakhs per year to the Federation of Film
Societies of india for its activities. This is awfully
inadequate. The Sub-Committee recommends that
Government should encourage film society movement
by giving all facilities including finance. The grant-
in-aid to the Federation of Film Societies of India
should be augmented suitably

(Para 7.12.1.18)

9.37 Some of the witnesses informed the Sub-
Committee that Akashvani's royalty rates for film
songs which broadcast is Rs. 2 per song and was
fixed a long time ago. considering the time lapse
and increase In the cost of pictunsing film songs, the
Sub-Committee recommends that this should be
suitably revised upwards by Akashvani

(Para 7.121.19)

9.38 With respect to the suggestions regarding
evclving a code of conduct for the journalists and for
vesting the Press Counci! of India with more powers,
the Sub-Committee felt that the matter may be left to
the Press Council for suntable decisions. However,
the Press Council should consider arming itself with
adequate powers to dea! with habitual otfences with
respect to communalism, threats to national security
and other undesirable activities

{Para 84.1.1)

§.39 The fanguage Press and the small and
medium newspapers should continue 1o grow.
Therefore, the Sub-Committee recommends that the
Government must endeavour to create a suitable
environment by helping in the modernisation of these
sections of the Press.

fPara 8412)

9 40 Though the financia! viability of a newspaper
depends 1o a larger extent on the advertisemen!
revenue which 1t 1s able to attract Government's
advert:zing policy and rate structure should be
raticnal and uniform evelved with a view o eliminate
the possible use of advertisements as a lever 1o
in'luence the press and thereby atfecting its freedom.

{Para 84 13)

94 Even though the import of newspnnt has
been put under OGL there is a need for a nodal
agency 'o impurt newsprint on behall of small and
medium newspapers as they do not have the
neressary intrastructure and the bargaining power
tor such imports

(Para 8 4 1.4)
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9.42 The training requirements of the journalists
is yet another aspect which needs immediate
attention. The press over the years has to become
increasingly professional in nature. With a view to
ensure that the press as a whole is capable of
reporting and explaining and interpreting in their
proper parspective various developments taking
place. It is imperative that additional facilities are
created to enable journalists to have a broad
educational preparation and specific training n
journalism.

(Para 8.4.15)

9.43 Indian news agencies have not been able
to operate eftectively in the sphere of dissemination
of nationa!l news abroad, and the gathering of foreign
news for dissemination within the country. Foreign
news agencies still dominate international news
sections in leading newspapers. |1 should be the
endeavour of the Government to permit and
strengthen the news agencies to become self-
sufficient in these spheres. In this connection,
renewed efforts should be made in revitalising the
eftorts taken in the wake of Non-Atigned Contetence,
1976 which lead 10 the establishement of Newspool
for exchange of news among the third worid
countries.

(Para B4 16)

9.44 To strengthen the Indian news agencies,
the Sub-Committee recommaends that corporatisation
of these news agencies with adequate equity base.
as was suggested by the First Press Commission,
should be seriously considered

(Para 84 1.7)

9.45 Freedom of the editors, and editonal
contents, insulated from the business and other
interests of the owners, should be ensured through
a proper institutional mechanism or guidelines to be
evolved by the Press themselves or by the Press
Counci of India. The issue of diversion of funds from
the the newspaper industry to other induslries may
be examined

(Para 84 18)

9 46 The Sub-Committee teels that lowards
professionalisation of the print media, adeguate
institutional finance should be made available to the
journalists, etc through cooperatives on easy terms

(Para 841 9)
[Translation)
Appointmenis of SCs/STs

213. SHRI SUKDEO PASWAN Will the Minister
of WELFARE be pleased 1o state

(a) whether appointmants of Scheduled Castes
and Scheduled Tribes are made in accordance with
the quota fixed for them in Ministnies/Undertakings
and institutions; and



